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Surt KISHEN CHAND: In view of
the fact that most of the cows are-
affected by tuberculosis, may I know
from the hon. Minister whether Gov-
ernment took care to see that milk was
drawn from healthy cows? -

Dr. P. S. DESHMUKH: 1 do not
accept the statement that most of the
cows are affected. In any case, we, 1
think, took reasonable precautions.

Dr. R, P, DUBE: What was the
necessity of mixing cow’s milk with
buffalo’s milk?

Dr. P. S. DESHMUKH: As milk

came from innumerable centres, it was
impossible to keep it separate; the cost
would have been ferrible if we had
wanted to keep it in that way.

Mr. CHAIRMAN: Yes, Dr.© Mitra.
Dr. Mitra, on behalf of Dr.’ Seeta
Parmanand. ’

Dr., Surimatt SEETA PARMA-
NAND: No, Sir, not on my behalf.

Dr. P. C. MITRA: May I know
whether this process of decreaming is
a crime under section 2(d) of the Food
Adulteration Act of 1954? This is what
the clause says.

Mr. CHAIRMAN: That is all right.
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Dr, SorimaTt SEETA PARMA-
NAND: Even though the dairy has
been handed over fo a Meerut con-
cern which is a private concern, what
care has Government taken to see that
a check is kept so that that concern
does not out-do the gowallas in adul-
terating milk with water?

Dr. P, S. DESHMUKH: We have
handed over the whole concern to a
Ca-aperative milk union. It is not a
private provrietary concern,
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COMPENSATION PAYABLE TO AIR
TRANSPORT COMPANIES

*368. Mourana M. FARUQI:
the Minister for COMMUNICATIONS
pleased to state:

(a) whether the compensation pay-
able to all the air transport com-
panies, the undertakings of which
vested in the two Air Corporations,
has been finally determined; )

(b) if so, how much compensation is
payable to each company;

(¢) whether this compensation has
been paid to them; and

(d) the main assets of these com-
panies taken over by the Corpora-
tions?

THe DEPUTY MINISTER ror COM-
MUNICATIONS (SHRI RaJ BAHADUR):
(a) Yes, Sir, without prejudice to the
question of liability for leave accumu-
lated by the employees taken over by
the Corporations which is at present
before the Airlines Compensation Tri-
bunal.

(b) and (d). I lay astatement on the
Table of the Rajya Sabha giving the
required information.

(¢) Under the Air Corporations Act,
1953, only part of the compensation is
payable in cash the balance being
payable in the form of bonds. The
amount payable in cash has been paid
to six of the nine companies and the
amount payable in the form of bonds
has been paid to 3 of them.

be

STATEMENT

(b) Amounts of compensation pay-
able to Air Transport Companies:

Rs.
Air India Limited 1,43,67,786
Air Services of India Ltd. 27.54,583
Airways (India) Ltd. 25,34,285
Bharat Airways Ltd. 30,26,000
Deccan Airways Litd. 18,98,751

Indian National Airways Ltd. 52,04,532
Himalayan Aviation Ltd. Nil

Kalinga Airlineg 4,55,438
Air India International Ltd, 2,76,90,800

Total 5,79,32,189
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(@) The main assets taken over fro{n
the Air Transport Companies and their
assessed value are:—

(In lzkhs of rupees)

Air India In- Indian Air-
ternational lines Corpo-
Corpo ation  ration
Aircraft 141.22 123.97
Spares and
stores 101.17 124 08
Other assets 15.61 17.45
Book debts etc. 140 43 116.25
Cash and bank
balances 12.67 54.92
411.15 436.67
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Sur1 D. D. ITALIA: May I know,
Sir, whether any interest is payable to
the concerns on the compensation fix-
ed, from the date of the handing over
of the companies to the two Corpora-
tiong till the actual date of receipt of
the amount? .

Surt RAJ BAHADUR: Paymern. of
interest has been provided for in the
Air Corporations Act.

Sur1 BHUPESH GUPTA: May T
know whether Government is aware 6
any complaints that in some cases at
least the assets have been valued at a
much higher rate than they should
have been?

SHrr RAJ BAHADUR: We are not
aware of any such complaint, Sir,

ExpANSION OF CHITTARANJAN
LocoMoTIVE WORKS

*369. Dr. RAGHUBIR SINH: Will
the Minister for RAILWAYS be pleased
to state:

(a) whether Government have sane-
tioned the first phase of expansion of
the Chittaranjan Locomative Works;

(b) what will be the new target of
production under this expansion and
by what period it will be fully reach-
ed;

(c) what will be the approximate
lotal expenditure on this expansion
programme; angd

(dy what are the main stages of
this programme of expansion and
how it is proposed to be implemented?



